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[Shri Dharaxn Bir Sinha]
Import. Of course, t&ere is a news­
print project coming up m Kerala 
and that should give us round about
80,000 tonnes by 1976 and that, ot 
course, will ease situation to a 
great extent.

Of course, the NEPA capacity is 
also going to be increased and their 
expansion programme is upto 75,000 
tonnes which means that it will come 
to round about 155,000 tonnes per 
year, plus other schemes like ts»»g>» 
And when all these come up, to a 
large extent we should be able to 
meet the requirements of the country. 
But, of course, we will have to conti­
nue to import newsprint for some time 
to come

MR SPEAKER Papers to be laid 
(Interruptions) .

ME SPEAKER Why do you bring 
in such matters m Parliament’  No,
1 am sorry 1 am not allowing this 
These are State matters Rule 377 ii> 
very much being misused And, I ex­
plained zt to the leadei i> that this 
simple rule, relating to rai^iug a 
matter which is on the fringe of 
a point of order is beinjf misused 
quite often I allowed one or two 
But, I reccive about 30 or 40 of them 
every day 1 am holplc-ss I am 
iorry, I cannot allow it Now 
Papers to be laid on the Table
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Report ""ot T ariff Commission m 
R\yon Tyiu Cord and Statements
THE DEPUTY MINISTER 1*1 THE 

MINISTRY OF COMMERCE (SHRI 
A» C GEORGE) Sir, on behalf of 
Shri D P Chattopadhy »y«i I beg to 
lay on the Table—

(I)  A  copy of the Report (1972) 
of the Tariff Commission on the fair 
prices for Rayon Tyre Cord, under 
sub-section (2) of section 10 o f the 
Tariff ComroiMion Act, 1951.

{%) A. statement (Hindi and Eng- 
liah wHdoW t «— —■ *•»
M k ? 'ia ‘la*ntf • »  4 * *  * • « *

on the Table of the House.
(3) A  statement (Hindi and Eng­

lish versions) explaining the reasons 
for not laying the Hindi version uf 
the Report simultaneously. 
tPioced in Library See No LT- 

5163/73 ]
Cinematograph (Censorship) A mdt.

Rules, 1973 
THE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) On behalf of Shri I K 
Gujral, 1 beg to lay on the Table a 
copy of the Cinematograph (Censor­
ship) Amendment Rules, 1973 (Hindi 
and English versions) published m 
Notification No G SJl 578 m Gazette 
of India dated the 2nd June, 1973 
under sub-section (3) of section 8 of 
the Cinematograph Act, 1952

[Placed m Library See No LT- 
5164/73 1

N O T tF CATIONS UNDER ALL INDIA
Services A ct, 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THIi DEPARTMENT OF PERSON­
NEL (SHRi RAM NIWAS MIRDHA)
(1 > Sii I b< g to re-la> on thr> 
T a b l i  a  copv each ot the following 
Notifications (Hindi and English vet- 
ions) undo i-ub-settion (2) of sec­

tion 3 of the All Indn Services Act 
1<)31

d) The Indian Administrative 
Strvue (Fixation of Cadre Stren­
gth) Second Amendment Regula­
tions 1Q73, published m Notification 
No G S R  229 (E> in Gazette of 
India dated the 3rd May, 1973 

( j i )  The Indian Administrative 
Service (Pay) Fifth Amendment 
Rules 1973, published m Notifica­
tion No G S R  230 (E) in Gazetti 
of India dated the 3rd May, 1973

(iii) The Indian Adminfcttative 
Service (Emergency Commissioned 
and Short Service Commission 
Officers) (Appointment by Compe­
titive Examination) Second Amend­
ment Regulations, 1973, published 
itf Nottfteatton Wo. Q.BM 
ill to t* *  Hr M ia. * ** *  * *


